
CENIRMi ADMINISTR/iTIVB; TRIBUNAL, JABALPUR EENCH, JABALPIR 

O r ig in a l A p p lica tio n  No. 800 o f  2004

Jabalpur, t h is  th e  23rd day o f  Setpteirber, 2004 

Hon*ble Mr. Madan Mohan, J ia d ic ia l Member

Smt. Urmila B ai
Widow o f  L ate Shri Loknath Pandey 
Aged about 50 y e a r s .
P resen t Address at Subhash Nagar,
Housing Board Go lo w #
Jabalpur (MP) APPLHDANT

(By Advocate -  S h r i B.PJ^ao)

VERSUS:

1. Union o f India#
Through The S e c r e ta r y ,
M in istry  o f  BLaiiway®, 
t t a i l  Bhawan, New D e lh i .

2 . The G eneral Manager,
South B ast c e n tr a l R ailw ay,
B ila sp u r Zone# G.M. O f f ic e ,
PC B ilasp u r
D is t r ic t  B ila sp u r  (CG).

3 , The S en ior  D iv is io n a l P ersonal O f f ic e r ,
South E ast C en tra l R ailw ay,
Bilaspiar D iv is io n ,  B ilasp u r  
D is t r ic t  B ila s p u r (0 3 ) .

4 ,  The D iv is io n a l R ailway Manager 
(P ersonal) South E ast C en tra l 

R ailw ay, Raipur D iv is io n ,
Raipur D i s t r i c t  Raipur(CG) RESPONDENTS

By f i l i n g  t h i s  DA, th e  a p p lica n t has sought th e
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fo llo w in g  main r e l i e f  s -

"8.1 t o  pass a d ir e c t io n  to  th e  rd“g ^ n d e n ts  to  
d isp o se  th e  A pplicants* la t e s t  r e p r e se n ta tio n  dated  

6 .1 .2  004 (Annexure-A.-3) a t  th e  e a r l ie s t *

2 . The (i,a iftltt^ w fa cts  6 f  th e  c a se  are  th a t  th e  husband 

o f  th e  a p p lica n t l a t e  S h r i Loknath Paiidey was an emplyee in  

th e  respondents R ailw ays as C arpenter and d ied  in  h arr«ss on  

4 .6 .8 8 .  The a p p lica n t being le g a l ly  wedded w ife  claim ed  

s e r v ic e  dues but th e  respondents asked have to subm it a 

su c c e s s io n  c e r t i f i c a t e  or decree in  her favour from th e

com petent c o u r t . The a p p lica n t f i l e d  a c i v i l  s u i t  b e fo re  th e
f i r s t  c la s s  C iv i l  Judge, R aigarh and which was decided  in

i s
her fa v o u r . The c i v i l  s u i t  N o.£20-A /89 and t h i s  was decided
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on 1 2 ,3 ,9 2 . In  th e  mean tim e one Suit. S h an ti B al and her 

tvro sons f i l e d  M isc. A p p lica tio n  b e fo r e  th e  Hon*ble High 

Court o f  M.P, a t Jabalfw r on 9 .5 .1 9 9 2  c h a lle n g in g  th e  

a fo r e sa id  judgment and d ecree passed in  favour o f  th e  ap p lican t, 

The M isc. A p p lica tio n  la te r r w a s  tr a n sfe r r e d  t o  th e  Hon*ble 

High Court o f  C h h attisgarh  and i s  r e g is te r e d  as FA No. 130/92* 

The same i s  s t i l l  pending.

3 .  Heard th e  learned co u n se l fo r  th e  a p p lica n t and perused  

th e  reco rd s . On p eru sa l o f  FA No. 130/92 I f in d  th a t  th e  

m atter seems to  be pending b e fo r e  th e  Hbn!.ble High Court

o f  C h h attisgarh i Thus t h i s  Tribunal cannot ta k e  any d e c is io n  

in  th e  p resen t OA t i l l  th e  f in a l  d e c is io n  i s  tak en  by th e  

H on'ble High Court o f  C hhattisgarh  in  F^ No. 1 3 0 /9 2 .

4 .  S h r i M.N. B an erjee, stand ing co u n se l fo r  th e  R ailw ays  

i s  p resen t in  th e  cou rt and siibm itted  th a t  t h i s  OA may be 

d ism issed  as not m a in ta in ab le , as th e  m atter r e la t in g  to  

th e  su c c e s s io n  c e r t i f i c a t e  s t i l l  pending w ith  Hon’b le  

High Court o f  C h h a ttisg a rh . He fu r th er  subm itted th a t  the  

ap p lican t#  however b e g iv en  a l ib e r ty  to  f i l e  a fr e s h  OA i f  

he s t i l l  f e e l s  aggrieved  and so a d v ised .

5 . In v iew  o f  th e  fo r e sa id  siib m ission  o f th e  p a r t ie s

I  am o f  th e  v iew  th a t  th e  O r ig im l a p p lic a t io n  i s  l i a b l e  to  

be d ism issed  a t th e  ad m ission  s ta g e  i t s e l f  as not m ain ta inab le  

as th e  m atter r e la t in g  to  th e  su c c e s s io n  c e r t i f i c a t e  i s  s t i l l  

pending w ith  th e  H on'ble High Court o f  C h h a ttisg a rh . I  do so 

a c c o r d in g ly . However, th e  a p p lica n t w i l l  be a t  l ib e r ty  to  

f i l e  a fr e sh  OA i f  he s t i l l  f e e l s  aggrieved  and so a d v ised .

(Madan Mohan)
J u d ic ia l  Member

I|i^ci35i rn ...................swrgi.
13 “

U) 3 ^  -trn-rTc; wr '
" 4 f * ’ ...................... f>
■ .........................

ii ■


